
POLICY WORDINGS FOR FIVE Y

PACKAGE POLICV & BUNDLED

Whereas the Insured by a proposal  and declarat ion dated as

deemed to be incorporated herein has appl ied to the companv

ment ioned in the schedule as considerat ion for  such insurance tn

I  nsurance.

NOW THIS POLICY WITNESSETH:
it,ut ,uUi.a to the Terms Exceptions and Conditions contai

SECTION I :  LOSS OF OR DAMAGE TO THE VEHIC

SECTION I. I-OSS OF OR DAMAGE TO THE VEHICLE

I The Company will indemnif' the insured against loss or damage

thereon

i  by f i re explosion sel f  igni t ion or  l ightning :

ii by burglary housebreaking or theft ;

iii by riot and strike;

iv by earthquake (f,rre and shock damage);

v. by flood typhoon hurricane storm tempest inundation cyclone

vi by accidental external means:

v i i  by mal ic ious act :

v i i i  by terror is t  act lv i ty l

ix. wl-rilst in transit by road rail inland-waterway lift elevator or

x by landsl ide rocksl ide

Subject to a deduction for depreciation at the rates mentioned

replaced

L For all rubber/ nylon / plastic parts' tyres and tubes' batterles

2 For tlbre glass comPonents - 30%

3 For all Parts made of glass - Nil

4. Rate ofdepreciation for all other parts including wooden parts

AGE OFVEHICLE % OF DEPRECI

Not exceeding 6 months ' '

Exceeding 6 months but not exceeding I year 5oA

Exceeding I year but not exceeding 2 years ll

Exceeding 2 years but not exceeding 3 years " l

Exceeding 3 years but not exceeding 4 years

Exceeding 4 years but not exceeding 5 years

Exceeding 5 year but t'tot exceeding l0 years

Exceeding I0 Years...  . , .

5. Rate oi Depreciation tbr painting: ln the case of painting' d

tota l  paint ing charges.  ln case of  a consol idated bi l l  fbr  pat t

painting chaiges tbr the purpose ol applying the depreciatton

2.The Company shal l  not be l iable to make any paymenl

luj "ont.qu.ntial 
loss, depreciation' i:"t 

tll 
l?ltl:::

i ; ;;;*.d. to Tyres and rubes unless the vehicle i

.otnpu""iftuf f Ue timiteO to 50%.of the,c":- ' 
:1.::{wv"rHer"r ""-" 

cessories by burglar-v housebr
(c) loss ol 'or damage to accessoncs uI."u' i ' " : ' : , '1. ' ' :"

i;i ;;t accidentalloss or damage sutl-ered llil::l:::l
i*t.i, 

"lttrt. 
insured is under the influcnce of intoxicat l iquor or dugs.

vehicle with the knowledge and

$R-qtwdffi ftfilds, t{$, (q.61)
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RS I,ONG TERM M R TWO WHEELER

OTOR POLICY FO TWO WHEELERS

in  the Schedule which shal l  be basis of  th is contract  and rs

and has Paid the Premiuminsurance hereinaf ter

of accident loss or occurr ing c lur ing the Per iod of

herein or endorsed or ise expressed hereon

E INSURED

RED

the vehicle insured hereunder / or its accr:ssories whilst

in respect of Parts

air bags - 50%

be as per the following

50%
depreciation rate of 50% shall

charges, the nraterial

respect of:
r ical or electr ical

applied onllr on the material oost of

shal l  be corrsidered as 257o oftotal

tailures or breakages ;
in which case the liabilitY of the

is damaged at the same tr

ing or thetl unless the veh le is stolen at the same t ime ; and

or any Person driving



one accident

reasonable'

insured.

fr
TH

3. ln the event of the vehic le being disabled by reason::1" : ' " t  o '

cost of protection and removal to-the nearest repairer and of redeli

The insured may authorise the repair ofthe vehicle necesst

this Pol icY Provided that: '

( a) the e sti mateo go:l o'.'Y'1 ::ti:,ll;':1'l-i'ffi 
' 
:::',i:ii:

l;i il: il;;;;; j' iu'nlst''o forthwith a detailed estimate o

l"; ;il; il;d ,nutt giut the company everv assistance to st ,fr.i t".tt repair is necessary and the charges are

SUM INSURED - INSURED'S DECLARED VALUE (I

to  be  the 'SUM INSURt ID ' tb r  the  purpose o f  th is

;: i j; ffi :;' 3;l;;'* YfJ 1: $?: fJ;:: l: i :x;.Ii' li
The IDV of the vehicle (and side car/accessories' if any' f i

;;;;;;";' ; I i ited ser I i n g Pl' :: "11Tj 3: ::liT:*:
[: l*J:l' :::;, :i J:ni ::1"J.*: ]:1i: :i .'
r iod lbr the insured vchicle

le below).

icable for the purpose ofTotal LossiConstructive Total

.TION FOR FIXING IDV OFTHE VEHIICLE

r l rarrur .Ltu ' ! '  "  i t td fot  depreciat ion (as per
insurance/renewal and adju

The schedule of age-wise depreciat ion as shor'vn below ts

Loss (TL/CTL) claims ontY'

THE SCHEDI.ILE OF DEPR

IDV of vehicles beyond 5 vears o1'age and.of obso

have discontinued to manut-acture) is to be determin

IDV shall be treated as the 'Market Value' throughoul

;;i;;[; art.) / constructive rotal Loss (crl) c

JH J ::T:: J,T,f[ :?il].,;lir::f;:]" t"'J;,;

SECTION II -  LIABILITY TO THIRD PARTIES

L subiecr to the limits of.liabilitv as l:]O.f:l,l:.

even t  o i : an  acc i den t  caused  by  o r  a r l s l l l g  ( Ju l  ( r r  t r r !

; ; ; ; ; .  legal lv  l iable to pav in respect  of

e models of the vehicles ( i 'e '  models which the manuiacturers

on the basis of an understanJing bet*een the insurer and the

policy period without any f'urther depreciation for the purpose

cost of retrieval and / or repair c,f the vehicle, subiect to

iDv of the vehicle

S c h e d u l e h e r e t o t h e C o m p a n y w i l l i n d e m n i f y . t h e i n s u r e d i n t h e
of the insured uttt i t t t  ugin"t ui i  turrrt  whith the insured shal l

'Ji :xT;fJ.":x' li,:"'JJi#:i fffi Tr.'"-'*
lcupants canied in the insured vehicle ( provided such occupants

it is necessary to meet tnt "lui"*"*t:lt-y:::l,t:f:\il'lil;jli
Uffi},ffir^""i'ut rwit wheie such death or ini

EFFqT s{fr< ffi ftfil}s' is$' (s'iFI')

NEW INDIA ASSURANCE CO' LTD',  MUMBAI (H'O')

coveredunder th isPo l icy theCompanywi l lbear thereasonab le
;;il;; but not exceeding in all Rs 30r)/- in respect of anv

by damage for which the Company may be liable under

'any, does not exceed. Rs' I 50/-

the cost of rePairs and

%-6F DEP[EcIATi6NJo-n nxtt''lc tuv

Ics onrtts vEHIcLE

N--ot e*ce.ding 6 months

@xceed ing lYear

E-ieeatt"J I  )"f f i" texceeding 
21ears

@ceed ing  
SYears

Exceedt[3y6rs bt i tnot exceeding 4 years

E-.-*iltt-G?1.ff bt't 
""t 

ticeeding 5l'ears

by the insured'

ls nec€ssary ru 'rrwvr " - - ; t ;  
of the ernployment of such person

arises out of and in the cot



PROVIDED ALWAYS that the

bevond the limits of any calrlt

loading thereon or the taking av

2 I'he ConrPanY wrll PaY all cost

3 In terms o{ and sublect to the l i r

driver who is driving the vehicle ot

was the insured observe fulfill and

4 ln the event ofthe death of

l iabi l i tY incuned bY such Pers'

ir ' l t  eori .Y Provided that such

and be subiect to the terms ex

5. The ComPanY may at its o

(A) arrange for rePresenti
under this PolicY and

(B) undertake the defenct
event which maY be t

AVOIDANCE OF CERTAI

Nothing in this Pol icY or an

other Person to recover an al

But the lnsured shall rePal

liable to PaY but fbr the said

APPLICATION OF LIMI

ln the event ofanY accidenl

and/or of anY Endorsement

al l  Persons indemnif ied an<

SECTION III  -  PERSONAI

Subject otherwise to the tern

Per the following scale for bo

insured whilst mounting into'

external and visible means w

) damage to Property
insured.

Provided alwaYs

A) the comPensi

occurrence and

insurance

fr
other than property u"tonging to tH

S that the ComPanY shall not be li

In, .u"iug.*ay or thoroughfare in

l"i.i"g 
"*iv 

of tht load from the vel

ray al l  oosts and expenses incurred wlth l ts '

ct to the l imitat ions of the indemnitv grante

: vehicle on the insured's order or with insu

e fulfill and be subject to the terms exceptio

r death of any person entitled to indemn

t".tt p."*'indemnify his/her personal

itt"i J*r,l personal representative shall

,iat*t 
"-J.ption' 

und conditions ofthi

av at its own oPtion
l-lJr"*,nl,i- at any lnquest or Fatal Inq

PolicY and
,rl".'ilr.n.. of proceedings. in any Court of.'

i t".t 
-U.-,ft. 

subject of indemnity under thi

.CERTAIN TERIVIS AND RIGHT O]

l; ; ; ; . ; t  endorsemcnt hereon shal l  a

n"a, un amount under or by virtue ofth

rhall repay to the Company all sums pt

rr the said Provision

OF L IMITS OF INDEN' INITY

u accident involving indemnity to more

irl.**, thereon o1the amount of any

rin.O 
""0 

such indemnity shal l  apply i

ERSONAL ACCIDENT COVER FOR

to the terms except ions condi t ions and l i l

cale for bodily iniury/ death sustained bV

rnt ing into/d ismount ing f rom or t ravel ing

e means which independent of  anv otner

q.SFgfi wm{

,.N,EWJNpJ+" +$.F

in resPect of death ir

rnection with the brinl

r after unloading there 1

ritten consent

by this section to the ins(

ld's permission Provided t

s and condit ions of this P(

y under this Pol icY the
'epresentative in terms t

; though such rePresent

PolicY in so far as they

iry in resPect of anY deat

lw in respect of anY act o

PoltcY

RECOVERY
l-ect the right o1- anY Pe
Provisions of the Mot(

d by the ComPanY wh

han one Person anY lin

ndemnitY shall aPPIY tc

priori tY to the insured

'NER.DRIVBR

tions of this Policy, the Co

owner-driver of the vehic

the insured vehicle as a t

se shal l  within six calenda

{ iffi ftfif}s, i{$, (s.tr't'

+BSfNPE'gq' !'r8'*'MUMST (H'o

or damage caused or arising

ot'the load to the vehicle tbr

rred, the Company rari l l  indemnifv any

hat such driver shal l  as though he/she

rlicy in so far as theY aPPIY'

CompanY wil l  in resPect of the

rf u"l  .uUi.. ,  to the l imitat ions of

**. *u. in" insuned observe fulllll

apply.

h which may be the subiect of indemntty

'alleged offence caursing or relating to any

rson indemnif ied by this pol icy or any

rr Vehicles Acl.

ch the ComPanY would not have been

\lury
I tng
iom.

itat ion by the ternrs of this Pol icy

the aggiegate amount ol indemntty to

mpany undertakes to pay compensat ion as

le indirect connection with the vehicle

o-dr ivet  caused by v io lent  accidental

r  months of  such in. lurY resul t  in:

Nature of injurY

(i) Death

oione lit.ttb and tigl'tt of
( i i )  Loss of two l tnrbs or slgl l t  ur twu !rw

L one eye
I
ffi
I  

( l l l )  L U 5 )  u r  u r r v  " " r v  
v '  " ' o '

|  : : :  ; :  : i i l l l i Iuries otner than named
(iv) Pernranent total 0lsaotstttsr

above

items (i) to (iv) above in respect of the owner-driver arising out of any c

in the aggregate exceed the sum of Rs l lalih during any one period

, that

ation shall be payable under only one ofthe

the total liability of the insurer shall not

one
l o f



B) no conrpensation shall be pavable in 
"tn::t,"'.ltllllor 

bodilv i

or rraceable ro (a) inrenrrona, ,llf i,.,iury ,:,,:"r 
:,,-1il]ylll_'"r'.

il;;; is under the influence of intoxicating liquor or drugs

C ) S u c h c o m p e n s a t i o n s h a l l b e p a y a b l e d i r e c t l y t o t h e i n s u r e d
d;;.;;;. ' ,",p"t of the injury to the insured

D) This cover is subiect to

i l;' ;: 
""H'f;'"i.' i.,r,. re gi stered :-"1 :j',i'.1::'::(a '  r r re uw.w'  v"  '  - -  

t  in 'ur td named in th is pol icy '
(b) the owner-driver i: 

th-t 
-,*^^.,.,. .r.ivinq rrcense. In acclI  u  '  r r rL  

n  e lTec t ive  dr iv ing  l i cense '  tn
( c )  t h e  o w n e r - d r i v e r h o l d s  u  

" - , - ^  ̂ . . . . ^ - , , ,
e" ' . t .  L9SS. at  the t inre of  the accident

GENERAL
(APPlicable to al l

The Company shal l  not be l iable in respect of :

any accidentar loss damage "illT]:*lJii#H:ol .

2
3 .

;'ir;" ;;' in g ou t o r un Y': ll:i::f l, I :::li ::';#J ;J:ffii;i'i;"" ; ;'"^s''"11':: I :*i llii1Ti;1ffiil;ffi 
' 
"iffi :''"r*l *,':" :*:::l:': ii:":

;i ;:iffi ;ffi'uv'"' l-r"i tr" purpose or being driven
-r,ut.Oin 

the Driver's clause'

+ ii u"V u..iOent loss or flmaee 
to any property

l'rom oianY consequential loss

li'.nr'' [oiiu;;; ;;;;'"'""iT]::: :::',* ::,Tl
*oiJ,r#1"' ."n't'imination uv T9i:":llllY-,TT^T;
;X"J["l iil. ;; ; ; ;;;"'ei or thi s, exce*l 11'::n:: :'
!:ffi#ffi"ilf i "ia"'"ge 

or liabilitv directlv or

weapons materialwcapurr)  r 'orw'  rsr  
Janrage and/oL l iabi l i ty  d i rect

6.  any accidental  loss t  .  . - -  . - . .+ , - r -  ̂ r

:;,,ff;;if1' *u"uul'1o o' ':''',',t .:li: "^l'.:
hostil i t ies or warlike operations (whe:ler Ot'olt 

^::
u.urp.O power or by any direct o','n::t^t'

ffi;il; rnru"o shall proue that.the tttll::-,,l

*.r"|"r.*"d with or occasioned by or contr ibut

.onrequ.n... thereof and in del-ault of such proof the

such a claim.

The Company shall not be liable for each and every clatm

,eroect of the deductible stated in the schedule

This Policy and the Schedule shall be read together and any

""i 
*in( *li.y or of the Schedule shall bear the same nrez

1.  Not ice shal l  be given in wr i t ing to the Company r I I r l

,n.'"u.n, of any claim and thereafter the insured s.lall Cl:

let ter  c la im wr i t  summons and/or  process or  copy thereof

Notice shall also be given in writing to the Company tmmt

inquest or fatal injury in respect of any occurrence which m

act which may be the subiect  of  a c la im under th is Pol icy th

Company in securing the convict ion of the offender'

, ; ; ;  t ; ;  to a c la im under th is pol icv '  ln case of  thef t  or  other cr iminal

insured shal l  g ive immediate not ice to the pol ice and co-operate wi th the

NEW INDIA ASSURANCE CO' LTD', MUMBAI (H'o')

v directly or indirectly whollv or in part arising or:::i::t:"-

il;riJai"";, or infirmitv or (b) an acciderrt happening whilst

to his/her legal representattves whose receipt shall be the tull

wi th the provis ions of  Rule 3 o l  the Ce ntra l  Motor Vehic les

FRqr uq*{< ffi ftilil}s, til$, (s'6I')

PTIONS
ions of the PoticY)

or incuned outside the Geographical '\rea'

or incurred whilst the vehicle insured herein is:

:tiffii::'T,H'cf,;t' oranv person ottrer than a Driver as

r or any loss or expense wnatsoever resr'rlting or arising there

v caused by or contributed to bv or arisi'ng from ionising

i fuel or from any nuclear *aste rrom -t11":11:::';:.?i
1illil#'J:"J'#i#-"';ininf p'o""'orl*1.:1:1r"ion
irectly caused by or contrtouted to by or arising from nuctear

or indirectly or proximately or remotely..oct": '*t-| -01,.:
connection with war- tnvasion' the act of 

1::t l*i"iYlti;
I ;:ffi; ;;;";, civir war. mltinv,reuellr-o.':l]1::":i;,:
ff;H;; ru'o'...u"'n'es and in 

:n: :":Y: ::]" :"'':ur orrr v '  "  -  - '  
rse independcntly of and was ln no

damage and/or l iabi l i ty art 
:r  ^^^., .-dh^Fc nr anv

;';;'";;;;".eable to anv of the sail ":i::::'.:"::"l1

";o;ir;;";;;; 
il''to make anv pavment in respect or

DUCTIBLE

DITIONS

( l o s s o f o r d a m a g e t o t h e v e h i c l e i n s u r e d ) o f t h i s P o l i c . v t n

or expression to which a specitic meaning has been attached rn any

ing wherever it maY aPPear

ia te ly upon the occurrence of  any accidental  or  loss or  damage ano In

such informat ion and assistance as the Company t^ i f , ' : : : :  
' : : : : : ,

;:"H;;;;; ,i" i"'0""u immediatelv on receipt bv the insured'

lv the insured shall have xnowledge of any irnpend.in: 
::::::::::,,



2 .Noadn t i s s i ono f t - e rp rom isepaymen to r i ndemn i t ysha | | . bemade

"r,i.i"*0.", 
which shall be entitled if it so desrresL:.iT:-"::

il;il ;;trosecute in the name of the lnsured tbr its own

tull discretion in the conouct ofany proceedings or in the settl

3. The Company may at its own option repair reinslate or replace the

anrounto f t l re |ossordamageandthe l iab i l i t yo f theCompanysha l l

(a) for total loss / consrructive total loss of the vehicle - t

accessori es thereo n) as specifi ed tl,tl-t.|1l*]1,' 
it^t :l:

1.uT"t;:'i],.H' ;';;'' i';: l;';es other th an rotar Loss/c

costs ofrepair andior reptacement ofpafts lost/damaged s

4 l'he lnsurcd shall take all reasonable steps to saf'sguard the '

,n. iin oun, shall have at all trmes t": t^:.t:']-*::tj.::r:;l

iltt;;.'il;il;utnt o'un' accident or breakdown' the vehicle :

;;;' il ; d am a ge o r I os s,a",i,1 i'llTli'] : :: li l::.:: :T:
i;;;;;';;.; thJvehicle shall be entirelv at the insured's own

5 The Companv mav cancel the policv bv sending 
:::tL:t:

ldOress and ln such event wi l l  return to the insured the

;.;;;;. "; in" 
poti 'v mav be cancelled 

1:'": 
t ' ::- l j^":

assistance as the Company may requlre

cost  or  expense

recoverable hereunder

cla im has ar isen dur ing the currency of  the pol icy '  the insureo

, n o u r " r , o d r a t e s f o r t h e p e r i o d t h e P o l i c v h a s b e e n i n f o r c e '

the minimum premrum of Rs'100/- ("t 
,-1111-^ .1"

iiioln.^o'..oped/mentallv challenged T':"^il yT::]::

unt"s,  
"u iO"n."  

that  the vehic le is  insured elsewhere ts

6.  l f  at  the t ime of  occurrence of  an event that  g ives r ise to

.* . , , " , .n"  Same | iabi | i ty ,  the Company sha| |  not  be | iab|e to p i

7 lf any dispute or difl-erence shall arise as to the quantum I

difl'ererrce shall independent of allother Ouestiols ::i:itjfi

;;:.: ;ti; ;,;p..nt "' 
ir 'n.y cannot asree upon a single arbir

ret'erred to a panel oi tltree arbitrators **lt':'tt],1:.-1::::ji:j

unJ u tf'tira arbitrator to be appointed by such two arbrtrators v

il;;; in accordance with the provisions of the Arbitration

It is clearly agreed and understood that no ditl'erence or o

iornoun, t'u, di'put"d or not accepted liability under or tn t

It is hereby expressly stipulated and declared that it shall be <

.-.rib, i-t,t'.rbitratori arbitrators of the amount of the loss

It is also hereby further expressly agreed and declar;d

;.,;il;t uno 'uttt claim shall not' within,twei"'T']::
n g r g u l l u E l  o r r u  r u v .  v ' - " -

".^".t "i. 
tr',', in a court of lau then the claim shall tbr al

8. The due observance and fulfillment of the terms' condi

i"". 
"r."tpfi.d 

with by the insured and the truth ofthe

u"t ttub,t',, of the Company to make any payment under this

9 ln the event of  the death of  the sole insured'  th is po

n]on,ntfro'n the date of the death of insure.rl * 
i"::l-tl:

iitrtri"t ,'-r. insured to whom the custody and use ol

^.r i i r i" l  the hei(s) or obtain a new insurance pol icy for

Where such legal hei(s) desire(s) to apply tbr transfer of

application to ih. Cornpuny accordingly lvithin the atbres?

NEW INDIA ASSURANCE CO. LTD', MUMBAI (H'O')

given by or on behalf of the Insured without the written consent

i;,;;:,,";.name of the lnsured the detence or *ju:11:l::1.

' 
"* 

ii"'"t ,"li"Jemnity or damages or otherwise and shall have

of any claim and the lnsureo shali give all sr'rch information and

or oart thereof and/or tts accessories or may pay in cash the

FRqt uqmr< ffi ftilfirls, i{$' (q'?FI')

exceeo:

l n s u r e d , s D e c l a r e d V a l u e ( l D V ) o f t h e v e h i c l e ( i n c l u d i n g
of the wreck.

]t t".  *," i i" ts of the vehicle '  actual and reasonable

i" O.p*.i"ri"" as per l imits specrfied

le ttonr loss or damage and to maitrtain it in eftrcient condition ano

e the vehicle or any pan tnereof or arry drrver 
:t "Tl:'^":"::l ' l:'"", 

t). 'U, unattended without proper precautio.ns being taxen to

;;;; repatrs are etl'ected any extension of the damage or anv

isk.

) t ice by recorded del ivery to the insured at  insured's last  known

,l,o '.tt the pro rata portion thereof 
l"i::-:',t^"j:":T:.:::'L^::

; ; :J ' ; ' : ;#oav, notrce bv recorded del iverv and provided no

be entitled to a return of premium less prenrium t::!t 
:::::t":

ff; l ;;;; '" on tn" companv wil l be subject to retention or

l.t 

- 

ot u.niaes specificallv designed/nrodif'tO 
,t:: -:::^"::

of tft. u"ttl.f" is transferred' the poliay cannot be cancelled

ny c la im under th is pol icy there is  in existence any other insurance

or contr ibute more than l ts  ratable proport ion of  any compensatton'

be paid under th is pol icy-( l iabi l i ty  being otherwise admit ted) '  such

to the decision of a sore arbrtrator i: * 
:tli:-llii^'1.::i::.H"'l:

,,tffff'l;;J' "i 
t"tl'"t 

"'v.king 
Arbi'rration' the same shall be

one ro be appointed bv each of the p1ni.".lo ti::l11ll"J"i:L'j:::"';

shall act as the presiding arbltrator and Arbitration shall be conducteo

Concil iat ion Act. 1996

shal l  be referabletoArbi t rat ion as hereinbetbre provided'  i f the

ct  of th is Pol tcY,

ition precedent to any right of action or suit upon this policy that the

damage shall be first obtained

Motor Vehicle

if  the Company shal l  disclaim l iabi l i ty to t lre insured tbr any ctatm

;ilr;;;n; date of such disclaimer ni't o,t:l-,1::.t-:::"::T:

#;;:;;;.;fu 
to have been abandoned and shall not therearter be

and endorsenrents ofthis Policv in so far aslhev 
:"^Y::.:::"ttn'"t 

t" O'

;;;;;;;;rs in the said proposal shall be conditions precedenl to

wil l  not  immediately lapse but  rv i l l  rernair r  val id tbr  a per iod of  three

irv of this policv (whichever rs earlier) Oyt'":-ll^t ti-1:,:::1' 
,,5::'t}",oir"t);tt"l;;"1"''*tt'too't 

to have thrs Policv transl-erred to the

s pol icy or  obtain a new pol icy tbr  the vehic le such hei(s)  should make an

oer iod.  Al l  such appl icatrons should be acoompanied hy:-



)eath Certificate in resPect of

lroof of title to the vehicle

)riginal PolicY.

lT, 1. Extension of GeograPhic:

consideration of the PaYment of a

vthing conlained in t l r is  Pol icy to

,ys inc- luslvethe dcemed to inc lud

is further specifically understood

rtury to its occupants / third party I

r. 
".tti.t. 

insured to the extended

ub.iect otherwise to the terms exce

' lnsert  NePal-  Sr i  Lanka'  Maldive:

Subiect otherwise to the terr

lMT.4' Change of Vehicle

It  is hereb)'  understood and a

J..m.d to be deleted from th

fr
TH

.he insured

Ll Area

r additional Premium of Rs'

:he contrary the GeograPhical At

l *

and agreed that such geographic

iabi l i t ) '  in  respect  o l  the vehic le

geograPhical area

ptions conditions and limitatiorrr

, Bhutan, Pakistan and Bangladt

INTEREST
'eed tha t  as  f iom " '1  " ' t  " '  : "
arrYinP, on or engaged in the

proPo*l and declaration dat'

Durpose of the No Claim I

r.ur.d thul l  accrue to the ber

rs excePtions conditions an

rreed that as l iom "t "" t  '
- .  

S.h.dut. of the l 'ol icy and

it is hereby un

e in this Pol icY t

extension excI

rsured during se

)f this PolicY

n as the case ma

.he interest tn'

usiness or Prt
1 . .  / . . , / . . . .  s h a

)nus, no perlo(
t r t  o l  . . . . .

l imitat ions o1

. the vehicle l

he vehicle wtt

sq*{< ffi frfF}s, i{$,
A ASSURANCE CO. LTD., MUME

lerstood and agreed that notwithstanding

; ; " - r t " r t h e  / / ,  t o t h e  t  l  ( B o t h

des cover tbr damage to the ve'hicle insured /

, t"t.*. / air passage tbr the purpose of ferrying

' this 
Pol icY.

rearing Registrat ion Number " " rs

.r i.tuf;t tp"..itied hereunder is deemed to be

C,C.
Seat ing

Capaci tY

including

Driver

lDv
Type of

Body
Regd'

No,

Engine/

Chassis

No.

Nlake

is charged/ allowed to the in

i of this I'olicY

lt'erred to as the Owners) are the

nade between the Owners on th(

re interested in anY monies whic

or damage to the vehicle Insureo

Owners as long as theY are the (

ct of such loss or damage

rsonal Accident Cover for tlre ow

: owner-driver subject to comPli

;hall modifu or affect the rights at

nitations of this PolicY

;ured

Owners of  the vehic le insured an

r one part and the insured on the

n but for this Endorsement wo

as cannot be made good by repat

)wners of the vehicle insureo an

ner-driver granted under this polr

mce of Provir;rons of the PolicY r

rd l iabi l i t ies of the insured or  the

In consequence ofthis change'

Subiect otherw'ise to the terms

I M T . 5 .  H I R E  P U R C H A

It is herebY understood and ag

the vehicle insured is subject

part and it is further understo

payable to the insured under

or replacement o1'pans and

receiPt shall be a tull and llnr

It is further declared and agr

insured named in the Pol icY'

to this cover'

Save as bY this Endorsement

resPectivelY under or tn con

Sub.lect otherwise to the ter

an extra / refund Premium of Rs

exceptions condil ions rnd l imi

SE AGREEMENT
;reed that (here tnatter t

of an Hire Purchase Agreement

od and agreed that the Owners

this pol icY in resPect  ofsuch los:

such nronies shall be Paid to tht

I discharge to the insurer In resp(

;ed that for the Purpose of the Pt

,vill continue to be decnled as th

expresslY agreed nothing herein

nection with this PolicY

ms exceptions conditions and li

IMT, 1. T

ln conslc

an)'thing

days lnc

Sub.iect

It is ti
InJury
the ve

ffi, tu.ot.)
UMBAI  (H.O. )

deemed

I and that

the other

would be

patr  ano /

and thetr

pol icy.  the

oy re lat ing

he tnsurer



T,6. LEASE AGREEMENTl V l  L o .  L u n s !  I

i it t.r.uy understood and agreed 'lut 
l; ;^ -*- .,,u,""'I t  ls nercuy urruvrJrvve -"" 

tZnitrt  insured is the subject of
vehicle insured and that tf , :. :^ r...+r.-. ,rnrl

;illl, "il;;J ;'t'h'.:'1"' !1l--:'.l l:,,: ;1-l^'JtfiL'li" n.n u'i^ i* 
-ir' 

i' E n d orse m e n t ..1 Tl,:'-ntf 
o"'i'J#;: 

lJ';i: ;; i ;i. in,u *a t''o n 111. !.: T:0.: "*li:":lil:lili:;""'d;";i;;"o" u' rong as'n:v i]: lT"oJ:::
ilfiiffiG;,o'ir'. in'u"' in respect :l :f,t"i"^:"",:llT' il]i:ffi" i.,t'. r-..' i ̂  e o *l': T ::l-': ll -" lllli3'il;,1iiarr)  Pruir r rv"  " '  - - - -  

, i "n io.  t rustee and nothing
principal party and n9t as- I - 

-- .ccionmenr (

ffiffi ff;i:.- il' tr" r-'i'"1' -"li: ::,lT'":ffi:l:ili: i*;i'il .o "rui*' :lt1in'*:1"?T T1n':
rrEti"r" irt. owner/Lessor to sue the insurer in any

hereunder.

It is further declared and agreed that for the purpose ofthe

this pol icy, the insurecl nalmed in the pol icy wil l  continue

"rouit ion, 
of the pol icy relat ing to this cover

Save as by this Endorsement expressly agreed 
":th'llltj:

i nsu redo r the insu re r respec t i ve l yunde ro r i nconnec t ton '

Subiect otherwise to the terms exceptions condll lons

lMT.7. Vehicles subject to Hypothecation Lql::::nr
It is hcreby declared und ug"'td,thol ti:l*:l:^':;:i::1
It rs ncrsu) uevrorwv - - 

lit unO it is further understood
ret-erred to as the "Pledgee

but for this Endorsement would be p"vibi: 
:^ll'::lTtb L l I  I O I  l l l l s  L r r u v r r v r ' ! v ' ' '

,.fr i.f. in.r*O as cannot be made good by ttpil l :1"']

i ' i . jn.. as long as they are the Pledgcc ofthc \ehrcle rn

i"rrt-* i" ,..pJ.t of tuth loss or damage'

It is f'urther declared and agreed that for the pu.rpose.of tl"

this pol icy, the insured named in the. pol icy-wil l  continue

oroulr ion, of the pol icy relat ing to this cover

Save as by this Endorsement expressly agreed that noth

lnsuredor the lnsurer respec t ive lyunderor inconnect ton

Subject otherwise to the terms exceptions conditions and llm

IMT.  8 .  DISCOUNT FOR MEMBERSHIP OF RE

Uii*ffi;oionrsnu ryo w-l3g::* :TiLAKD Ar\v '"" '  "^-^--*ed that in consideratiorr of in
It is hereby understood and ag
" '"  " i 'o 'utto*ed 

to the insured hereunder fron / /

member of the above mentioned association during tne cu

u.aoJi"r', and retund to the insurer a proportionate amounl

cover

Sub.lect otherwise to the tenrs exceptions cotrditions and

+ For full policy period, the full tariffdiscount to be inserted

un-expired policy period is to be inserteo

** lnsert name ot ' the concerned Automobile Associal ion

IMT.1O. INSTALLATION OF ANTI-THEFT DEVICE

(Not appl icable to Motor Trade Policies)

ln consideratrclrr ofcert i f icat ion ny - .  .  .
,O*Oit .  0r . , ' - l .  has been instal led in the vehic le insured l teretn

It is hereb.v understood and agreed that the insured shall.ens

; l ; l ; , ; i l  rn et ic ient  condi t ion t i l l  the expir 'v  ot ' thrs pol ic l

Subiect otherwise to the terms' exceptions' conditions limitations of the PolicY

ft
TH NEW INDIA ASSURANCE CO' LTD', MUMBAI (H'O')

inatter ret-erred to as the Lessors) ?:t 
'I:^^Olitii*t 

:::
;;.';;'..*ln*uo' between *: t:::::::^'T 

:::
..a''.er..Jilt.t the Lessors *t ilY::::l l:.:l:

;:ffi;.o"t*r this policv in resRe,:t:f ::* Iil'll
;";;;/ ;. replacement or parts 'iq, :"t:lL?1'::
the vehicle insured and their recginlshal]-b:.:ll,T1

r s  v v , r ' v ' v  
g r e e d  t h a t  n o t w i t h s t a n d i n g

I t  is also understood and a- ^^ iL-{ C .  t t  l )  o r r v  u r r v v r v r " - -  '

i"rr.v I r'*9d. to th, ins:le1 i1Tlll,,;; ;; ;.; i;.J;o'::
H#i":'o :i;iiu. * "'i'"'o 

as co nstitu ti ng,tT :"t""':l l:i#i';: Jd#iil;' ;; il":-l ::-'l*"1X:;."'Ii
i;?;;;i" ;t ;r I be con stru ed ::, ::*l {i,.' 1,."il':l'il1
iff T''n;ffi;;;;;'l atteg'cl breach of its obligations

'sonal Accident Cover fbr the owner-driver granted under

he deemed as the orvner-oriver sub'iect to compliance of

shal l  modity or af ' tect the r ights and l iabi l i t ies ofthe

th is  Po l i cY

I imitations of this PolicY'

pledged to / hYPothecattd .*'ll-..::-,
(hereinatter

Jdgeo l ( ]  /  r r )Pur r rvws(v-  .  t vh ich

"ei..o'ir,* 
ih. Pl.d g" i' i"':l::]:d, lil""l],ili,ijll l. *,

i"lfJilt'.' ,'"iiit i"-i'p*t or such ross ol ''.lTq: .; ll:lfi :#" "ili; #: ;1i: : "al T "":':',,:11 :,:: #:1 i: l[:
iiilii;l::;;.",p,;;ii b; ; rurr and rinar discharge to the

:  Personal Accident Cover fbr the owner-driver granted under

to be deemed as the owner-driver subject to compliance o1'

ng herein shal l  modify or af- lect the r ights or l iabi l i t ies of the

with this Pol icy or any term' provision or condit ion thereol- '

of th is Pot tcY

N ISED AUTOMOBILE  ASSOCIAT IONS (PR IVATE

'  '  '  '  '  ** a discount in premium of Rs
ld's membershiP of '

It is further understood and asreed that if the 'T"l1,::tlll 
li.ll"l

.l 
"iin,t 

Policy the insured shall immediately notity the tnsurer

the discount allowed on thls account tbr tlie un-expired period ofthe

* that an

ions ofthe PolicY

mid-term membership, prorata proportion of the tariffdiscount for the

i -rheft dev ice approved bv Arrtornobile Research ot:"tl:]l:l 
^::]i0''

premium discount of  Rs
** is  l rereby al lorved to the insured

at a l l  f imes that  th is Ant i -  thet i  device instal led in the vehic le insured is



name of the ceft i fying Automobile Associat ion is to
* Premium discount calculated as per tariff provision is to be

Iheft device pro-rata proport ion of tari fTdiscount fbr the

IMT. I I .A. VEHICLES LAID UP
( Lay uP Period declared )

Notwi thstanding anything to the contrary contained herein i t  is

vehic le insured is  la id up in garage and not  in use and dur ing th ls per

vehic le insured is  suspended SAVE ONLY lN RESPECT OF LOSS OR

IGNIT ION OR L IGHTNING OR BURGLARY,  HOUSEBREAKING,  THEFT  OR

TEMPEST FLOOD INUNDATION OR EARTHQUAKE PERILS, iN

a) # the insurer will deduct from the next renewal premrum

calculatcd on the next renewal premium after deduction ofs

b) # the period of insurance by this policy ls extended to I

Rs
Subject otherwise to the terms exceptions conditions and limitations

NB I # To delete (a) or (b) as per option exercised by the insured

NB 2 * The proportionate full policy premium for the period of

fbr the lay up periods is to be inserted

NB 3 ** The proport ionate premium required tbr Fire and / or ' fheft

NB 4,  ln case of  L iabi l i ty  Only Pol ic ies the words in CAPITALS

NB 5 ln case of  pol ic ies cover ing Liabi l i ty  Only and

Fire r isks, the words * BURGLARY HOUSEBRE'
Theft r isks. the'words"'FIRE EXPLOSION SELF

Fire and Theft  r isks no pa( o l - the words rr t  capt

IN,IT. I I ,  B. VEHICLES LAID I. ]P
( LaY uP Period not declared )

Notwithstanding unyit ing to the contrary contained herein it is

l lo insured lrereunder is laid up in garage and not in

vehicle is suspended SAVE ONLY IN RESPECT OF L'OSS

EXPLOSION SELF.IGNITION OR LTGHTNING OR BURGLA

DAMAGE TERRORISM OR S-IORM TEMPEST FI OOD I

Subject  otherwise tothe terms except ions condi t ions and

NB. I  .  ln  case of  L iabi l i ty  Only Pol ic ies the words in CAPITALS

N8.2. ln case of policies covering Liability OnlV gd . --'e irc 
i i r t i ,  t f-r .  words " BURGLARY HOUSEBREAKING OR

Theft r isks. the words"'FIRE EXPLOSION SELF IGNITION

Fire and Theft  r isks no part  of  t l re words in caprta ls are to be

IMT.  I I (C) .  TERMINATION OFTHE I ' ]NDECLARED PER

It is hergby understood and agreed tlrat tlre insuranoe by this Pol

i u t i  t i o t '  .  . l  . . . . . . 1  . .  and  t he  Endo rse rnen t  IMT  I l (B )  a t t a

ihat in consideratron ofthe period during which the vehicle no

a) # The insurer will deduct from the next.renewal premlu

calculated on tlre next renewal premiunl a1ler deduction of{

b) # the period of insurance by this pol icy is extended to /

Sub. lect  otherwise to the terms except ions condi t ions and l int i tat

NB I # To delete (a) or (b) as per option exercised by the i

NB 2 * The proportionate full policy prenrium tbr the period of

tbr the lay up periods is to be inserted

NB 3 ** The proportionate premium required tbr Fire and / or

( a )
( b )
(c)

sum of  Rs
sum

in v iew of  the

Sfuqr sq+{q tffi ftilfifi}5. 15{. (s.65'r.)

INDIA ASSURANCE CO, LTD., MUMBAI (H.O.)

rted. For mid-term cert i t lcat ion of instal lat ion of Anti

ired neriod is to be inserted.

understood andagreedthat f rom . .1 " .1." , . t r l ' . . / . . . . / " .  the

al l  l iabi l i ty  of  the insurer underth is pol icy in respectof  the

TOTHE SA IDVEHICLE  CAUSEDBY F IRE  T 'XPLOSION SELF

STRIKE MALICIOUS DAMAGE TERRORISM OR STORM

whereof

and the No Claim Bontrs ( i f  any) shal l  be

payment of  an addrt ional  premium ol

th is pol icy

up less the propo(ionate premium for the Firer and /or Theft risks

for  the vehic le tbr the la id-  up per iod is  to be inse(ed

ld be deleted

INC OR THEFT" are to be deleted;

T' ION OR LICHTNING " are to be deleted

are tu be deleted

ry understood and agreed that as tionl ' I / the vehicle

and l iabi l i ty  of the insurer under th is pol icy in respect  of the said

DAMACE TO THE SAID VEHTCLE CAUSED BY FIRE

. HOUSEBREAKINC, THEFT OR RIOT SI-RIKE MALICIOUS

TION OR EARTHQUAKE PERILS

of th is Pol icy .

be deleted

are to be deleted;

L IGHTNINC are to be deleted

OFVETIICLE LAID I .JP.

in respect  ofvehic le no rnsured heteunder is  re instated In

.-itir p"ii.v.rtail be deen'ted to be cancelled It is further agreed

. has been out ot use

, f , r .  i r . t  . f  R; .  .  . .  . *  and the No Claim Eionus ( i f  any) shal l  be

1 SUnl .

. / . . . . . .  in view of the payment of an addit ional premiunr of Rs

of thrs pol icY

up less the proportionate premium for the Fire and /or Theft risks

cover tbr the vehicle for the laid - up period is to be inserted



fr Sfu+r Es+{< iitq+ ftFl&, 1ffi, (s.6'r.)
NEW |NDIA ASSURANCE CO. l_TD., MUMBAT (H.O.)

IMT.I2. DISCOT]NT FOR SPECIALLY DESIGNED/MODIFI

N{ENTALLY CHALLENGED PERSONS.

VEHICLES FOR THE BLIND, HANDIICAPPED AND

Notwithstandrng anything to the contrary contained in the policy it hereby understood and agreed that the vehicle insured being

y challenged persons and suitable endorsernent to this eflectspecially designed /modified tbr use of blind, handicapped and
having beerr Incorporated in the Registration Book by tlre

the vehicle insured is hereby allowed to the insured

Authority, a discount of 507o on the Own Darnage premium tbr

Subject otherwise to the terms exoeptions conditions and limitations the policy

IMT.I3.USE OF VEHICLE WITHIN INSURED'S OWN PR ISES

(Appl icable to a l l  c lasses except as otherwise provided in the )
It rs hereby understood and agreed that the insurer shall not be liable in respect ofthe vehicle insured while the vehicle is being used

clservhere than rn the insured's premises except where the vehic le rs i t ical ly  required for  a mrsston to f ight  a hre

For the purposes of  th is endorsement 
'Use conf lned to own premises

no general right of access

IMT  I5 .  PERSONALACCIDENT COVER TO THE INSURED

shal l  nrean use only on insured's premises to which publ ic  have

TH

ANY NAMED PERSON OTHER I 'HAI\  PAID DII , IVER

OR CLEANER (Appl icable to pr ivate cars inc luding three

srde car lnot for hire or rewardl)

rated as private cars and nlotorized two wheel,lrs with or without

ln consideration ofthe payment ofan addrt ional prenrium rt rs by agreed and understood that the Company undertakes to pay

compensation on the scale provided below for bodily inlury as herei

with the vehicle insured or whilst mounting and dismounting from
defined sustained by the insured person in direct connection

or t ravel ing in vehic le insured and caused by v io lent  accidental

external and visible means which independently of any other cause

resul t  in. -

I within six calendar months of the occurrence of such iniury

Provided always that

(  I  )  compensat ion shal l  be payable under only one of  the i tems (a) ( iv)  above in respect  ofany such person ar i : ; ing out  ofany one

occurrence and total liability ofthe insurer shall not in the aggregate

in respect ofany such Person

exceed the sum of Rs , ,+ during any one period of insurance

(2) no compensation shall be payable in respect of death or inlury irectly or indirectly wholly or in part arising 'rr resulting fionr or

traceable to (a) intentional self iniury suicide or attempted suicide

oerson is under the inf luence ol rntoxicating l iquor or drugs
ical defect or infirmity or (b) an accident happening whilst such

(3) such compensation shall be payable only with the approval of insured named inthe policy and directly to tlie injured person or

hrs/her legal representative(s) whose receipt shall be a full in respect ofthe iniury ofsuch person

Subject otherwise to the terms exceptions conditions and limitatrons

+ The Capital Sum Insured (CSI) per passenger is to be inserted

thrs pol icy

II \4T. I  6. PERSONAL ACCIDENT TO I.]NNA M ED PASSENG E OTHER THAN INSTIRED AND THE P, { ID DRIVER AND

CLEANER { For vehrcles rated as Pr ivate cars and Molor ised two le rs (not for hire orreward) with or without side car)

In considerat ton of  the payment of  an addi t ional  prenl lum r t  ls understood and agreed that the Insurer undertakes to pa)'

cornpensatron on the scale provided below fbr  bodi ly  in lur tes inafter defined sustained by any passenger olher than the lnsured

and/or the paid driver attendant or cleaner andior a person ln the

Compensation Act, 1923 and subsequent anrendments of the said

such injury is sustained whilst mounting into, dismounting fiom or

external  and t , ts ib le means which independent l ) '  of  any other cause

resul t  In .

of  the insured coming wi th in the scope of  the Workrnen's

and engaged in and upon the service of the insured at the tlme

ravefing in the insured motor car and caused by violent, accidental,

) Loss of two limbs or sight of two eyes
or one l imb and sight ofone

i i i )  Loss of one l imb or sight of one eye

iv) Permanent Total Disablement from

injuries other tlran nanred above

al l  wi th in three calendar n lonths of  the occurrence of  such in iury



ii) Loss of two limbs or sight of two eyes
or one l imb and s isht  of  one e

i i i )  Loss of one l imb or sight of one eye

v) Permanent Total Disablement tiom
injuries other than named above

ii) Loss of two limbs or sight of two eyes
or one l imb and s isht  ofone

i i i )  Loss of 'one l imb or s ight  of  one eye

iv) Permanent Total Disablement
in iur ies other than named above

fr
TH

SR'qr sqd${ drq+ ftrfi+}s, Ts$, (q.6l.)
NEW rNDtA ASSURANCE CO. LTD., MUMBAT (H.O.)

Provided always that:

( I ) compensation shall be payable under only one of the items (i) (iv) above in respect of any such person arising out of any one
occurrence and total liabtlity ofthe insurer shall not in the aggregate
in respect of any such person

the sum of Rs * during any one period of insurance

(2) no conrpensation shall be payable in respect ofdeath or injury or indirect ly  whol ly  or  in part  ar is ing or  resul t ing f rom or
defect  or  inf i rmi ty or  (b)  an accident  happening whi ls t  suchtraceable to (a) intentional self injury suicide or attempted suicide

person is under the influence ofintoxicating liquor or drugs,

(3) such compensation shall be payable only with the approval ofthe red named in the pol icy and di rect ly  to tho in iured person or
his/her legal representative(s) whose receipt shall be a full discharge respect ofthe injury ofsuch person

the ( ime ol 'occurrence ofsuch injury(4)  not  more than,  ,**  persons/passengers are in thc vcl r ic le insurcd

Sub ject  otherwise to the terms except ions condi t ions and l rmi tat ions

* The Capital Sum Insured (CSl) per passenger ts to be inserted

this pol icy

**The registered sit t ing capacity ofthe vehicle insured is to be i

IMT I7. PERSONAL ACCIDENT COVER TO PAID DRIV CLEAI*ERS AND CONDUCTORS :(Applir :able to al l  classes
of veh icles)

In considerat ion of  the payment of  an addi t ional  premium, i t  is  I understood and agreed that the insurer Lrndertakes to pay

defined sustained by the paid driver/cleanr:r/conductor in tlre
mounting into dismounting from or traveling in the insured

compensation on the scale provided below for bodily injury as
employ ofthe insured in direct connection with the vehicle insured
vehicle and caused by violent accidental extemal and visible means
months ofthe occunence ofsuch iniurv result in :-

ich independently of any other cause shall r,vithin six calendar

Provided always that:

( l)  compensation shal l  be payable under only one oithe i tems ( i) ( iv)  above in respect  ofany such person ar is ing out  ofany one

occurrence and total liability ofthe insurer shall not in the aggtegate

in respect ofany such person

thesumo fRs  *  du r i nganyonepe r i odo f i nsu rance

(2) no cornpensatron shal l  be payable in respect ofdeath or injury d or indirect ly wholly or in part arising or result ing from or
traceable to (a) intentional self injury suicide or attempted suicide

person is  under the inf luence of  intoxicat ing l iquor or  drugs

(3) such compensation shall be payable only with the approval of

defect or infirmity or (b) an accident happening whilst such

insured named in the policy and directly to the iniured person or

his/her legal representative(s) whose receipt shall be a full discharge

Subject otherwise to the terms exceptions conditions and hmitations

*The Caprtal Sum Insured (CSI) per person is to be inserted

respect ofthe injury ofsuch person

th is pol icy,



ft

IMT,I8. PERSONAL ACCIDENT TO TINNAMED HIRER AN
(Applicable to Motorised Two wheelers with or without side Car)

lrr consideratiorr of the payment of an addit ional premium it  is l
compensati0n t0 any unnamed hirer/ dflver/any unnamed pilli0n/
caused by violent, accidental, external and vtsible means whilst m
vehicle insured which independently ofany other cause shal l  within t

lSFsqr ssm{.H rffi ftff}s, 1i*$, tt
NEW INDIA ASSURANCE CO. LTD., MUMBAI

UNNAMED PILLION PASSENGERS

y understood and agreed that the insurer undertakes to pay

ar passenger* on the scale provided belorv fbr bodily iniury
ng into/onto and/or dismountrng from or traveling in/on the
calendar months ofthe occurrence ofsuch in-iury results in :-

Detai ls of Iniury ScalE of  Compensat ion

i )Death l 0 ( 70

i i )  Loss  o f  two l imbs or  s igh t  o f ' two eyes
or  onc  l imb and s igh t  o f 'onc  eye

l 0 l t/-

i i i )  Loss of one l imb or sight of one eye 50,

iv) Permanent'lotal Disablement from
iniuries other than named above

t 0 %

Provrded always that:

( I  )  compensation shal l  be payable under only one of the i ten

of any one occurrence and total l iabi l i ty of the insurer shal l

any one period of insurance in respect of any such person.
(2) no compensation shal l  be payable in respect of death c

result ing t iorn or traceable to (a) intentional self  iniury suicic

accident happening whilst such person is under the influence
(3) such compensation shall be payable only with the apprt

injured person or his/her legal representative(s) whose recei

person.
(4) not more than persons/passengers are in the vehicle tnsured at

Sub.iect otherwise to the terms exceptions condit ions and l im
* Delete i f  P.A. cover fbr unnamed pi l l ion /side car passeng

+* The Capital Sum Insured (CSl) per passenger is to be inse

IMT.I9. COVER FOR VEHTCLES IMPORTED WITHOUT CI'
Notwithstanding an)'thing to the contrary contained in this policy
damage to the vehicle insured and/or its accessories necessitating
in whrch the vehicle insured is hcld for repair or in the event of t

anrount oithe loss or damage the l iabi l i ty ofthe insurcr in respect ol
(a) ( i)  the price quoted in the latest catalogue or the price l ist iss

vehicle insured is held for repair less depreciat ion applicable;

OR

(i i)  i fno such catalogue or price l ist exists theprice l ist obtainin

otherwise than by air to the country in which the vehicle insured

depreciation applicable under the Policy; and

(b) the reasonable cost offitting such parts

Sub.ject otherwise to the terms conditions limitations and exceptlonl

+ Insert 'Condit ion 3' in the case of the Private Car and Motorsied

Vehrcles Policy,

IMT.2(). REDUCTION IN'I 'HE LIMIT OF LIABILITY FOR
It is hereby understood and agreed that notwithstanding any'thing I

to Rs 6000/- (Rupees six thousand only) tbr darnage to property ot

custody or control of the insured ln cotrsideration of this reduction
made to the insured
Sub.ject otherwise to the terms conditions limrtations and exception

*To insert Rs,50 tbrTwo wheelers, Rs 100 fbr private cars Rs I

Commercial Vehicles (excluding three wheelers and taxis)

s ( i)  to ( iv) above in respect of any such person arising out

rot in the aggregate exceed the sum of Rs;. . . ."" ' .** during

r injury direct ly or indirect ly wholly or in part arising or

: or attempted suicide physical defect or inf irmity or (b) an

rf intoxicating l iquor or drugs.
val of the insured named in the pol icy and direct ly to the

rt shal l  be a ful l  discharge in respect of the iniury of such

.he t ime of 'occurrence of suclt  rnlury'

ta t ions  o l th is  po l i cY.
r is not taken.
ted.

STOMS DUTY
t is hereby understood and agreed that in the event of loss or
te supply ofa part not obtainable fronr stocks held in the country
re insurer exercising the option under . .  .  .  * to pay in cash the
any suclr part shall be limited to :-
red by the Manufacturer or his Agent for the 'rountry in which the

3 at the Manufacturer's Works plus the reasonable cost of transport

is held for repair and the amount of the relallve import duty less

of th is Pol icy

Two Wheeler  Pol ic ies and 'Condl t ion 4 '  in the case of  Commercia

, I IOPERTY DAMAGE
) the contrary contained in the pol icy the insurers l iabi l i ty  is  l imi ted

er than the property belonging to the insured or  held in t rust  or  in

n i l1e l imi t  of  l iabi l i ty  a reduct ion in premium cf  Rs. . .  t  is  hereby

r of the pol icy

i0 tbr Commercial Vehicles - three wheelers and taxis or Rs 200 tc

H.iFr.)

,r (H.o.)

tbr



I  MT,22. COMPI.ILSORY DEDT]CTIBLE

iippf,""Ui" ," Prrvate Cars' three wheelers rated as private cars' all

p"[ii.lpri"". hire, private type taxi let out on private hire)

Notwithstanding an)'thing to the contrary contained in the policy it

Section I of the policy in respect of each and every event (includi

* (or any less expenditure which may be incuned) of any expend

a,f e*penditure by the insurer in the exercise ofhis discretion undet

Rs

lfthe expenditure incurred by the insurer shall include any amounl

repaid by the insured to the insurer forthwith

For the purpose of this Endorsement the expression "event" st

connect ionwiththevehic le insuredinrespectofwhichindemntty

Subject  otherwise to the terms condi t ions l inr i tat ions and ex

* ( i ) t o i nse r t amoun taSapp rop r i a te to thec lasso f veh i c | e i nsu red

(ii) In respect of a vehicle rated under the Tarifltbr Prtvate Car

hir. o, ,.*urd, if any deductible in addition to the compulsory

insured. the sum representlng rhe aggregate of the compulsory and

** to insert Condition no 3 in respect of a vehicle rated under

vehicle rated under the Tariff for Commercial Vehicles

llvlT 22A. vOLUNTARY DEDLiCTIBLE (For prrvate cars/n

ii it uv l!.r*.0 and agre-ed that.the insured 1?,u^'.11^,oo*o 
u

: ;'-;;;;; Cection iofthe policv is herehv allowed

In consideration ofthe above, it is hereby understood and

eactr and every event (including event giving rise to a total

which may bi incurred) of any expenditure for whiclt pt

insurer in the exercise ofhis discretion under Condition no fr

lfthe expenditure incurred by the insurer shall include any

repaid hy the insured to the insurer forthwith

For the purpose of this Endorsement the expression "event'' t

.on* . , ,onwr th theveh ic le insured in respec to fwh ich indemni l

Subiect otherwise to the terms conditions linlitations and

*To insert voluntary deductible amount opted by the insured

**To insert appropriate amount relating to the voluntary

motorised two wheelers

***To insert aggregate amount ofvoluntary deductible

G R  4 0

# To inse( policy condition No 3 of the tarifffor private car /

IMT.24, ELECTRICAL / ELECTRONIC FITTINGS (

price ofthe vehicle - Package Policy only)

ln consideration of the payment of additional premium of Rs

is hereby understood and agreed that the insurer wrll indem

fltting(si as specified in the schedule whilst 
-iVthese 

is/are fi

unu ol,h. perils mentioned in Section I of the policy

fr
TH

EFsqT sqqt{tr ffi ftftts' is$' (s'tbl')

NEW INDIA ASSURANCE CO. LTD', MUMBAI (H'o')

ized two wheelers' taxis, private car fyp() vehicle plyrng tbt

hereby understood and agreed that the insuried shall bear under

event giving rise to a total loss/constructive total loss) the first

for which provision has been made under this policy and/or of

no .  * t  o f th is Pol icY

which the insured is resPonsiblehereunder such amount shall be

mean an event or series of events

provided under this PolicY'

of  th is PolrcY

per CR 40 of the taritl

ar is ing out  of  one cause tn

in respect of a motorised two wheeler not cirrrying passengers tor

uctible provided in this endorsement ls voluntarily borne by the

voluntary deductibles is to be inserted

for Private Car /Two wlreelers or Condition no 4 in respect of a

zed two wheelers other than fbr hire or rewar'c)
-ntirv 

JedrctiUfe of Rs " 
* a reduction in premium of Rs

that tlre insured shall bear under Section I of the policy in respect of

.n.tructive total loss ) the first Rs " 
+** (or any less expenditure

h a s b e e n m a d e u n d e r t h i s p o l i c y a n d / o r o f a n y e x p e n d i t u r e b y t h e

this policY

for which the insured is responsible hereunder such amount shall be

mean an event or series of events arising ou( of one cause ln

is provided under this Pol icY

of this PolicY

tarill for Private carl tarifffor motorised two wheeler

opted as per the provision of taritT for Private car / tariff fbr

and the compulsory deductible applicable to the vehicle insured as tn

ifftbr nrotorised two wheelers

fitted in the vehicle but not rncluded in the manufacturer's listed selling

... . , . ,  notwithstanding anything to the contrar) contained in the pol icy i t

tt . inrur.O against loss ofor damage to such electrical and/or electronic

,,,r 
", "" 

,r-l. riehicle insured where such loss or damage is occasioned by



The insurer shall, however, not be liable for loss of or damage to

breakdown

Provided always that  the l iabi l i ty  of the insurer hereunder shal l  not  ex

Sub. ject  otherwise to the terms condi t ions l imi tat ions and except ions

l l \4 ' l - .25.  CNG/LPG KIT lN Bl-FLlEL SYSTE$1 (Orvn Damage
ln considerat ion ol  the payment o l 'prer l iurr  of  Rs
hereby understood and agreed that the insurer will indenrnify the
the policy against loss and/or damage to the CNG/LPG kit fitted in
vehicle insured. subiect to the l imit ofthe Insured's Declared Value

Subiect otherwise to the terms conditions limitations and exceotions

* To insen sum arr ived at  In terms of  G R42 Where the value of

Rs "  appeanng in the f l rs t  l ine of the IMT shal l  be replaced by the

the last two lines of IMT readrng as "subject to the limrts of the

ol the pol icy - 'are 
to be deleted "

IMT.26. FIRE AND/ORTHEFT RISKS ONLY
(Not appl icable for Miscel laneous and Special Types of vehicles
Classes- E. F and G of the Commercial Vehicles Tariff)
Notwithstanding an)thing to the contrary contained in the policy it

deemed to be cancel led and under Sect ion I  thereof  the insurer shal l

f i re explosiorr  sel f  igni t ion l ightning and/or  burglary housebreaking I

rnundat ion and earthquake per i ls  whr lst  the vehrcle rs la id up in gar

Sub.ject otherwise to the terms conditions lrmitations and exceptions

NB ( i )  In case of  Fi re Risk only,  t l re rvords "burglary housebreaking I

NB ( i i )  In case of  Thef t  Risk only,  the words " f i re explosion sel f  ign

flood inundation and earthquake perils" are to be deleted

I I \ , IT.  27.  T, IABILITY AND FIRE AND/OR THEFT
(Nof appl icable for  Miscel laneous and SpecialTypes of  vehic les
Notwi thstanding anything to the contrary contained in the pol icy

insurer shall not be liable thereunder except in respect of loss oI
housebreaking thel1 and r iot  s t r ike mal ic ious damage tcrror ism sl

Subject otherwise to the terms conditions limttations and exceptions

NB ( i )  In case of  L iabi l i ty  and Fire Risksonly,  the words "burglary

NB ( i i )  ln  case of  L iabi l i ty  and Theft  Risks only ,  the words

terror ism storm tenrpest  f lood inundat ion and earthquake perr ls"

IMT.  28 .  LEGAL L IABIL ITY TO PAID DRIVER
CONNECTION WITH THE OPERATION OF INSTIRED VE
ln considerat ion of  an addi t ional  premiunr of  Rs 50/-  notwi ths

understood and agreed that the insurer shal l  indentnity the insu
Compensation Act, l923, the Fatal Accidents Act, 1855 or al
ofthis Endorsenlent in respect ofpersonal inlury to any paid driver
insured in suclr occuoation tn conrrection with the vehicle insured
incurred wi th i ts  wr i t ten consenl
Provided always that

( l )  th is Endorsement does not  indenlni tv  the Insured in respect  of
with any insurer or group of insurers a Policy of Insurance in
(2) the insured shall take reasonable precautions to prevent accidenl
+(3)the insured shall keep record of the name of each paid driver
and the amount ofwages and salaries and other earnings paid to
records on demand
(4) in the event of the Policy being cancelled at the request of the i
wrl l  be al lowed

fr
TH

$RqT sqms< dtr$ ftft}s, t-r$,(q.ol.)
NEW tNDtA ASSURANCE CO, LTD., MUMBAI (H.O.)

fitting(s) caused by/as a result of mechanical or electrical

the Insured's Declared Value ( lDV) of the i tetn

thrs Pol icy

for the kit  )
hstanding anything to the contrary containe, l  in  the pol icy i t  is

in terms condit ions l imitatrons and exceptions of Section I of
vehicle insured arising fronr an accidental lor;s or damage to the

the CNG/LPG ki t  speci f ied in the Schedule of  the pol icy

th is Pol icy

CNG/LPG kit is not separately available, the words "premium of
"57o extra on Own Damage premium of lRs ". The words in

declared value of the CNG/LPC ki t  specihed in the schedule

teable under Class -D and Motor Trade Pol ic ies under

is hereby understood and agreed that  Sect ion l l  of the Pol icy is

be l iable to indemnify the insured against  loss or  damage b1

and riot strike nralicious darnage terrorisnr storm tenlpest tlood

and not  in use

this Pol icy

'are to be deleted

lightning riot strike malicious damage terrorism storm tempest

teable underClass -D of  the 
' far i f f  

for  Comrnercia l  Vehic les)

is hereby understood and agreed that Section I of the Policy the

amage by fire explosion self ignition lighming andior burglary
tcmpcst flood inundation and earthquake perils

rhe Policy

g theft " are to be deleted

explosion sel f  igni t ion l ightning r iot  s t r ike mal ic ious damage

to be deleted,

CONDI , ]CTOR AND/OR CLEANER EMPLOYED IN
LE (For a l l  Classes of  vehic les.)

anything to t l re contrary contained in the pol icy i t  is  hereby

against  the insured's legal  l iabi l i ty  under the Worknren's
Law and subsequent amendments of these /\cts prior to the date

conductor and/or cleaner whrlst engaged in the service ofthe
n and wi l l  in  addi t ion be responsible lor  a l l  costs and expenses

I iabi l i ty  in cases where the insured holds or  subsequent ly ef fects
of  l iabi l i ty  as herein def ined for  insured's gen, l ra l  employees;
and shal l  comply wi th a l l  s tatutory obl igat ion: i l

cleaner or persons employed in loading and/or unloadrng
employees and shal l  at al l  t ines al low the insurer to inspect such

no ref 'und of the premium paid in respecl of this Endorsemenl



othenvise to the ter lns condi t ions l int i tat ions and excepl

Motor Vehicles Act, 1988,
*ln case of Private cars/ motorised two wheelers inot used for hire or

IMT, 29, I ,EGAL LIABILITY TO EIIIPLOYEES OF
CONDUCTOR AND/OR CLEANER WIIO MAY BE TRAVE
Cars only/ Motorised two wheelers (not for hire or reward))
In consideration of the payrnent of an additional premium @ Rs

contained in the policy it is hereby understood and agreed thal
Comnron Law and Statutory Liability under tlre Fatal nccidents nct

death ofor bodily injury to any employee (other than paid drivers)
getting on to or alighting frorn or driving the vehicle insured
Provided that  in the event ofan accident  whi ls t  the vehic le insured is
+employees of the insured ( inc luding the dr iver)  the insured shal l

by the insurer by the reason ofthis endorsernent in respect ofaccide

Subiect  otherwrse to the terms. oondi t rons l r r r r i tat ions and excepl

NB. + To i r rsert  the number of  employees f i r r  whioh t l te pret t l iunt

IMT.3I .RELIABILITY TRIALS AND RALLIES [Pr ivate Cars

ln consideration ofthe payment ofan additional premium it ts

extended to apply whilst the vehicle insured is engaged in

.  under the auspices of,,  .  . .  .  ,  .  .
Provided that :-
(a) No indemnity shall be granted by this Endorsement to . '

(b) This Policy does not cover use tbr organised rar;ing. pace ntak

( c )  Dunng  t he  cou rse  o f t he . . . . . , .  .  t he  I nsu re r sha l l  no t

carried in or upon or entering or getting on to or allghting from the

which any c la inr  ar tses.
# # lt is further understood and agreed that while the vehicle

Rs @ (or any less amount for which the clatm may be

Provided that ifthe insurer shall make any payment in exercise of

claim and such payment includes the amount tbr which the insured

to the insurer tbrthwith the amount fbr which the insured is so

shal l  mean a c la im or ser ies ofc la ims ar is ing out  ofone event '

Sub. iect  otherwise to the te rms condi t lons l inr i tat tons and except
* lb insert tlre name of the event

[r) To insert Rs. 5000/- tbr Private cars or Rs. 2500f tbr notorised
Slction I of the policy tbr the purpose of IMT 22 will be the anou
+* To insert  the venue of the event
# To insert the name ofthe promoters ofthe event

# # To delete th is ent i re paragraph in case of  L iabi l i ty  Only

IMl ' .32. ACCIDENTS TO SOI,DIERS /SAILORS/ AIRi\ ' IEN

extend to rel ieve the insured ofhis l iabi l i ty to rndenrnify Ministry

In consideratton ofthe paynrent ofan addit ional premiunr ofRs I

Soldier/Sai lor/Airman employed by the insured to drive the vehic

Subject otlrerwise to the terms, conditions linritations and exce[
* Tiiis additional premium is flat and irrespective of period of

beyond l2 rnonths wi l l  cal l  fbr  payment of  tu(her addi t ional

IN,IT.33. LOSS OF ACCESSORIES
(Applicable to Motorised Two Wheeler Pol icies only)

Subject  otherwise to the te rms condi t ions l inr i tat ions arrd

I I \ I T .35 .  H IRED VEHICLES-DRIVEN BY  IT IRERN

(Appl icable to four wheeled vehic les wi th carry ing capacrty not

It is hereby understood and agreed that notwithstanding ar

being driven by or rs for the purpose ofbeing drrven by the

.nlptyt.nt.  the pol icy shal l  only be operative u'hi lst the vel

the Hirer) who:-

In consideration of the payment of an addit ional premium of R

notwithstanding anything to the contrary contained in Section I b

oi  thrs Pol icy the insurer wi l l  rndenrni ly  t l re insured in

speci f ical lv  declared by the insured caused bv burglan'  h

NFW.!IRl#,$F,s.yffilJ.B,F.R9,,hJ'Pq.,,M''V|V,B"fl r(H'o')

d) delete this para

E INSTJRED OTHER THAN PAID DRIVER AND/OR
{Priva teNG OR DRIVING IN THE EN,IPLOYER'S CAR

per employee insured notwrthstanding anything to tlle contrary

insurer wi l l  indemnif,  the insured against the insured's l iabi l i ty at
I  855 for conrpensation ( including legal costs of any clarmant) lbr
the within named insured being canied in or upon or entering in or

g more tnan
to the insurer a rateable proportlon ofthe total amount payable

in connectron wrth such vehtc le insured

thrs Pol icy
Lrcen pard

Motorised Two Wheelers)l
understood andagreed that the indemnity granted by thrs Policy is

,  ,  *  to be held at  .  . ,  **  ,  on or  about the t late of  I  I

, #

sfuqr ur+{q rffi ftfits, ir$, (q.d't.)

or speed testlng.
,e l iable in respect  ofdeath ofor  bodi ly  in jury to any person beir rg

icle insured at the time of the occurrence of lhe event out of

rgaged in . . . . . *  the insured shal l  bear the f i rs t

)  ofeach and every c la i rn under Sect ion I  of th is Pol icy

discretion under Condition No, 3 of the policv in settlement of any

responsible by reason of this Endorsement tlle insured shall repay
For the purpose of  th is Endorsement the expression "c la inr

o l t h i s  Po l i c y

wo wheelers For the durat ion of  thc event the deduct ib le under

.  stated in IMT 22 or  the amount stated herein '  whichever is  h igher

EMPOYED AS DRIVERS
/-* it is hereby understood and agreed that in the event ot an)

insured being iniured or ki l led whrlst so employed, this pol icy wil l

Defence under the respective Regulations

of th is Pol icy
not exceeding l2 months Any extension of  the Pol icY Per iod

ium under this endorsement

ing or  thef t
s  o f ' t h i s  po l t c y

6 passengers and Motor isedTwo wheelers)

. . . . . .  i t  is hereby understood and agreed that as from l l

subiect otherwise to the terms exceptions condit ions and.l imitat ions

of ioss of or damage to accessories the property of the insured'

to the contrary contained in th is Pol icy unless the vehic le insured is

in the charge of the wi th in nanred insured or  a dr iver  in the insLlred's

insured is  let  on hi re by the insured to any person (hereinaf ter  cal led



( i)  shal l  have entered into a hire contract with the insured and who pr
supplementary proposal fornr**
( i i )  shal l  have satisf ied the insureo
a) that  the vehic le insured wi l l  only be dr iven by a duly l icensed dr
b) that such driver has not been ref'used Motor lnsurance nor had
imposed nor had increased premium demanded from him/her oy

I t  is also understood and agreed that whilst the vehicle insured is let
( l)  for any loss, damage or l iabi l i ty due to or arising l iom theft or
premium @ | 50% on IDV (Endt IMT 43 is ro be used,)

(2) 
'lb 

pay the first Rs ofeach and every claim in respect ofwh
Sect ion I  of th is Pol icy

I f the expendi ture Incurred by the Insurer shal l  inc lude the amount
reoaid bv the insured to the Insurer forthwith

For the purpose ofthis endorsement the expression "Claim" shall
the vehic le

(3) lfthe velricle is used by the Hirer fbr carriage ofpassengers tbr

+ For the purposes of  th is endorsement the insurer wi l l  in
l l  of  th is Pol icy,  t reat  the Hirer  as a person who is dr iv ing the

Further it is agreed that the insured shall forward to the irrsurer the
inrmediately after receipt thereof whrch proposal as well as thal
this endorsement so tar as it relates to the indemnity which is operat

Sub. lect  otherwise to the terms, except ions,  condi t ions and l imi ta l

NOTE:

For Liabi l i ty only pol icies delete the whole of i tcms ( l)  and (2) and

** Insurer to devise a suitable supplementary proposal fbrm,

IMT 36 Indemnity to Hirer - Package Policy - Negligence of the
It is hereby declared and agreed that the company will indemnifo
defined in this Policy arising in connection with the vehicle insured
employee ofsuch insured whi le the vehic le insured is  let  on hi re

Provided tlrat any suclr hirer shall as though hc/shc wcrc the
and limitatrons of this policy in so f-ar as they apply

l l \ ,1T.  13.  Thef t  and conversion Risk
Notwithstanding anything to the contrary contained herein i t  is
payment ofaddit ional prernium @ | 50%of lDV. Clause i i  (b) ( l)

It is t'urther understood arrd agreed that the indenrnity in respecl
Theft  and/or  Corrvers ion of the ent i re vehic le

It is further understood and agreed that No Claim Bonus will not be

lMT.44.  lndemnity to Hirer  -  Package Pol icy -  Negl igence of
It is hereby declared and agreed that in consideration of payment of
hirer ofthe Vehicle insured against loss, damage and l iabi l i ty as de
while let on hire

Provided that any such hirer shall as though he/she were the
and l imi tat ions of th is pol icy in so far  as they apply,

IMT.45,  Indemnity to Hirer  -  L iabi l i ty  only Pol icy -  Negl ige
Negl igence of  the Hirer
It is hereby declared and agreed that in consideration of payment
hirer of the Motor Vehicle against liability as defined in this Policy

Provided that any such hirer shal l  as though he were the Insured
lrnri tatrons ol ' this Pol icy in so far as the) appl),

fr
TH

SfuqT usmt< iitq+ ftfif&, is$, (s.irr.)
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to such hir ing shal l  have satistactonly oompleted and signed a

whose l icense has not beerr endorsed;
insuranqe poligy been cancelled nor ha,J special conditions

of claims experience.

hi re to the Hirer  t l re insurer shal l  not  be l iable -

by the Hirer unless covered by payment of addit ional

indemnity would but for this endorsement ha'r'e been provided by

which the Insured is responsible hereunder, such amounr shal l  be

a claim or series ofclarms arising out ofone cause rn respect of

or reward

ofand subject  to the provis ions contained in i tem I  ofSect ion
wheeler .

ary proposal ref-erred to above, conrpleted by the l{irer
to i r r  t l r is  pol icy shal l  be t l re basis of ' the contract  expressed rn

whi ls t  the vehic le is  let  on hi re to such Hirer

of  th is Pol icy

paragraph in bold marked with *

or Hirer.
y h i rer  of  the vehic le insured against  loss.  darnage and l iabi l i ty  as
by reason of  the negl igence of  the wi th in named insured or  o l 'any

observc fu l f i l l  and be sub. ject  to the terms. eucept ions,  condrtrons

understood and agreed in this Pol icy in consideratron of thc
Endorsement IMT- l5 is  herebv deemed to br ;  de leted

Thef, t  and/or  Conversion by the hi rer  is  appl icable only in case of

icable to the additional premium charged hereunder

Olvner or Flirer.
addit ional premium of Rs , the lnsurer tvt l l  indemnif l  any
in this Pol icy arising in oonnection with the Vehicle insured

observe fulfill and be subject to the terms, exceptions, conditions

of  the Owner or  Hirer .

an addi t ional  oremiunr of  Rs the Insurer wi l l  rndenrni ty any
is ing in connect ion wi th the Motor Vehic le whi le let  on hi re

ful f i l l  and be subiect to the terms. exceptions, condit ions and



IMT.49. Exclusion of Liabi l i ty to the public Working Risk (E

,ll; i:,,?y.' j:::l::^?* y::d :,har :x c: prco r,, a, l, i.*,.a,vshatt be under no tiabilitv ,i"c., s..ir" ii;ilil ;;i;ffi";il:.lroot of the Motor Vehicte or of ptant rb;t;;;;;i;i)votor verri

fr
TH
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as required by the Motor Vehicte Act, lgl ig)

$:.:::::::ryls 
of the Moror Vrchictes nct, rqss, rhe Insurer

f ll]:,1.:1.:::L by the rnsureJ a'-r,,"e'",i i#',h. ilffilTl.jor attached thereto


